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THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) to (c). A statement is placed
on the Table of the House.

Statement

There is a scheme under which
certuin large scale industrial unus
enguged In specified industries are to
export a muumum of 5 per cent of
their production, and adjustments are
muade in respect of their imported
raw material requirements in the
cvent of shortfalls in their cxport
performance. The export perform-
ance of u large number of the units
covered by the scheme was not up to
the preseribed extent mn 1973-74, and
their import allocations werc accord-
ingly subjected to cuts, on a sliding
scale,

No cases of distress sales and erce
sion of unit value realisation on this
account have come to the notice of
Government,

The policy 1n this regard 1s review-
ed every year,

SHR1 DHAMANKAR: I would like
to know f1om the hon. Minster which
are the industries covered by the
scheme last year under whicu they
are required to export 5 per ceni of
their  production and whether any
smull-scale or medium-seale  ndus-
trirs  are allo covered by these
sch mes.

PROF. D. P. CHATTOPADHYAYA:
This scheme covered all  industries
covered by appendix X of the rele-~
vent Red Book and the small-scale
industries are exempted from it and
even the large-scale industrics which
have been under production for less
than 5 years are under the schcme,

SHRI DHAMANKAR: I wouid also
like to know whether the short-fall of
these large scale industries is due to
the short supply of raw materials or
whether it is due fo the credit
squeeze,
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PROF. D. P, CHATTAPADHYAYA:
It is very difficult to say to what ex-
tent it has been affected by the credit
squeeze. But it is generally well-
known that the credit squeeze had its
impact on the production and perfor-
mance of these units, Now, under
these parucular schemes I would say
that this ohligation is not wuncondi-
tionally binding-upon these units. So,
if they want to have import repleni-
shments, then they are requred to get
a particular percentage and if they
are not intersted in import replenish-
ment, then they are not under this
obligation.

SHRI I', R, SHENEY: I would hke
1o know from the hon. Minister whe-
ther it has come to the notice of the
Government that exports are made in
many cases, as in the case of cycle in-
dustry, at a huge loss just to fulfil the
export obligation. If so, has the Gov-
ernment made any assessment of the
annual loss due to this iype of ex-
ports?

PRO¥. D. P. CHATTOPADHYAYA:
The Member has alleged that the
cycle industry has suffered huge losses.
I understand that the industry is not
suffering any losses,

SHRI P. R. SIIENEY: It is only as
an instance,

FPROF. D. P. CHATTOPADHYAYA:
I am not aware of any loss suilered
by any particular industry.

Smugglers Arrcsied Under MISA

*68. SHRI SAMAR GUHA:
SHRI BIREN ENGTI:

Will the Minister of FINANCE be
pleased to state:

(a) the number of smugglers who
have been  arrested under the
Maintenance of Internal Security Act;

(b) whether the use of this Act and
other collatoral measures have result-
ed in achieving the objective of smash-
ing the smuggling network;
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(c) whether the ace smuggler, Haji
Mastan has alleged involvement of
politicians and Ministers in his activi-
ties;

(d) whether Police, preventive and
enforcement agencies of Government
have a list of poliicians and persons
in the administration who have been
rece1ving regular and periodic paymeni
from the smugglers; and

(e) if so, the names of such indivi-
duals and organisations?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) 19 smugglers were detained under
orders of the Central Government,
According to reports i1eceived by the
Central Government, over 550 persons
have been detained by the State Gov-
ernments upto 5,11.74 under the Main-
tenance of Internal Securnty (Amend-
ment) Ordinance, 1974, for involve-
ment in smuggling and 1n activities
prejudicial to conservation of foreign
exchange,

(b) The steps taken by the Govern-
ment to strengthen the anti-smugghng
set-up, 1ncluding the action taken
under the Ordinance have had the
effect of breaking the Indian links in
the smugglers’ gangs;

(e) Governmen{ have no

spetific
inlormation in this regard;

(d) and (e), In the ca<e of officers
who are lound to have conuived with
the smupglers, departmental action 1s
taken. Wherever there is  sufficient
evidence they are also prosecuted as
provided for in law. The Government
do not have any list of politicians who
are alleged to have been receiving
periodic payments form smugglers.

SHRI SAMAR GUHA: On a point
of order, Sir, My name also was
clubbed with this question. I want to
draw your attention that the hon.
Minister hag deliberately suppressed
angd tried to provide shelter for the
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corrupt politicians, If you see part
(c) of the question it reads:
“Whether the ace smuggler, Haji
Mastan has alleged involvement of
politicians and Ministers in his acti-
vities.”
And the Minister has said ..

MR. SPEAKER: It is no point ¢
order,

SHRI ATAL BIHARI VAJPAYEE:
Kindly sec pait (o) of the question,

SHRI SAMAR GUHA:
been answered

It has not

o+ Ay fawd A TueiEe 1
Zfam o

SHRI ATAL BIHARI VAJPAYEE:
It should be a complete reply.
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“13(A) Answers to questions given
in the House shall be complete and.

as far as possible, each part thercol
shall be answereq separately,

If, on his attenltion being drawn
to an answer, the Speaker 15 satis-
fied that 1t does not fulfil this condi-
tion, he may direct the Minister to
gne a complete answer,”
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MR. SPEAKER: The question is
split into various parts and the allega-
tion 1s that the part (c) 18 not pro-
perly answered May I know what
you want to say?

SHR1 PRANAB KUMAR MUKHER-
JEE: 1In reply to part (c) of the
question we have said that we have
no specific information.

SHRI S. M. BANERJEE: This
news hay) come out in the newspaper.
In reply to Q. No. 74 it has come out,
In the other House it has been clearly
mentioned. (Interruptions),

MR, SPEAKER: 1I{ is a very
categorical question and the Member
says 1t has aiready appeared in the
Press It is upto you now to answer.

NOVEMBER 15, 1978
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“Whether Bocialist MP tabled
several questions in the year 1970
seeking to expose political connec-
tions of smugglers like Collie
Mastan,”

If so, the reasons for delay in
action against the smugglers and
smuggling till September, 1074.”

MR. BPEAKER: I think this ques-
1100 is addressed to the Finance Mini-
ster, Fow can you mrix up beth these
questions?

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): May I
méke & submission? Qirestion (c) is
wordéd this way;

‘(¢) whether the ace smuggler,
Haji Mastan has aléged involve-
ment of politicians and Ministers in
his activities;’

To this he has said that we have no
information about it, Therefore, 1t is
not merely giving a passport but also
recommending for a phone. No
longer it is a question of invelvement
of politicians and ministers in his
activities as such. As far as I can see,
1 am concerned with Question No. 68.
As regards (c) we have no specifle
information about this. Simply be-
cause some information is given by
some newspapers that does not mean
that ... (Interruptions).

SHRI MADHU LIMAYE: This
question wWas answered on the floor
of the House in 1870. And it has
come out in the newspapers. (In-
terruptions),



28 Oral Answers  KARTIKA 24, 1896 (SAKA)

PROF. MAREU DANDAVATE: He
is not merely referring to what has
appgased: in the ppess but what was
stated on tha fSpar of the Mousa in
1970 in reply to @ question.

SHRL MADHU LIMAYZE: This was
repligd foyr years ago.

SHRI JYOTIERMOY BOSY: Shri
Sukhadia was alleged o have taken
Rs. 25 lakhs from him. He says he
hes no information, (Imterruptions).

MR. SPEAKER: Kindly sit down.
These two questions are addressed to
two different ministries—one to the
Finahce Ministry and the other to the
Commerce Ministry. You should have
addressed these questions to the same
minister,
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SHRI PILOO MODY: He has
addressed it to the Finance Minister.

SHRI MADHU LIMAYE: Let him
answer to my question.

SHRI C. SUBRAMANIAM: It has
been brought to my petice that on
20th April, 1970, as far as the allega-
tion {8 concerned, it was said, “Gov-
ernment’s littanuon has begn drawn to

the allega Prasent Gover.
hor of Bil hu ven a certificate
Tecommendifty the gremt of a pass-
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recammendipg the grant of
telephane to, the said Haji Mastan
Mirza as. a social worker.” (Interrup-
tiong). So, the yoint- for considera-
tom is this. In 10% nobody know
Heji Mastan. No. doubt ke is a very
wellknown smugdier. Now, every-
body kmows. At that time they were
not aware of Mr, Mirza, (Imferrup-
$ions),
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SHRI C, SUBRAMANIAM: I am
concerned with what information I
have got here.... (Interruptions).

MR. SPEAKER: Let the Minister
answer. As all, he has to clear
the position.

SHRI PH.OQ MODY: This is too
pathetic on the part of the Mumster.
He cannot say when he is cornered
in this fashion ‘I am conocerned anly
with this’. \Aféer all, he shares a
joint responsibility with the Govern-
ment. Let him discharge that re-
spomsibility,

S8HRI C. SUBRAMANIAM: The
specific question is whether there is
involvement of politicians.

SHRI SAMAR GUHA: On a point
of order, The hon. Minister has said
just now,

NR. SPEARKER: Why do you waste
time like this?

SFRI C. BURRAMANIAM:
wlmmmmmm
kagg in these achivities is a verw
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serious allegation where what is im-
plied is not only recommending pass-
port or a telephone but participation
in these activities and perhaps making
gains out of these. Certainly there is
no basis for such an allegation at all
That is why we have said that Gov-
-ernment have no specific information
on that, Beyond that, I am sorry to
say I cannot say that so and so is
involved in these things and is parti-
cipating in these activities. There is
absolutely no material before Gov-
ernment to say that any politicians or
Ministers were participating in these
activities and 1nvolving themselves
in these. There is absolutely no
matenal before us.

SHR] SAMAR GUHA: On a point
of order,

MR. SPEAKER: 11 would request
you to make a submission and not
raise a point of order because I do
not allow points of order during
question hour,

SHRI SAMAR GUHA: This ques-
tion should be postponed to be taken
up on some other day. This is in
view of the serious contradictions in
the answer given now and that given
in 1970 when they accepted involve-
ment of important politicians, the
Governor of a State and the Minister
of a State. Now they say there is no
involvement of a Minister or poli-
ftician, Therefore, I make a humble
submission to you that such a serious
matter should be deferred and this
question should be taken up for con-
sideration on some other day. Now
there are only three or four minutes
left before 12.

SHRI PRIYA RANJAN DAS
‘MUNSI: The campaign against
smugglers has been well received by
the people at large. Everyday news
papers carry reports containing the
names of people involved in this,
Without going into the question
whether any politicians are involved, I
would like to submit to the Finance
‘Minister that this question whether
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they have connections or not can be
gone into in all aspects and the govern-
ment machinery can find out. There
is mo doubt about it. Everything
should be brought before the House
and it should be taken into consider-
ation by the House. This question
should be discused in detail. There
cannot be any prejudice to any indi-
vidual or any personality in this
matter. It cannot be discussed in this
manner. It is not a small question.
Every connection should be brought
before the House.

SHR] S. M. BANERJEE: May I
make a submission? I would request
you to give us proper guidance in
this matter. The names of Shri
Kanungo and Shri Mohanla]l Sukhadia
have appeared in connection with...

SHRI PRIYA RANJAN DAS
MUNSI: All those politicians con-
nected with this should be detained
under MISA along with the smugglers
(Interruptions).

MR SPEAKER: Please sit down.
This question, as soon as it was called,
has landed us into a coniroversy. The
Minister has read his reply. Members
are also having their own questions
and all of them are simultaneously
speaking. I think I will leave it to
some other day.

SHRI MADHU LIMAYE: Question
No, 74 also.

PROOF, MADHU DANDAVATE:
Club it with Question 74.

MR, SPEAKER: Both sides are
saying that this should continue later.
So this should be deferred. There is
no difficulty about it.

ot wew fagr® wroddY: qg wewr
WY &1 HAT 98 o 747 Agwa X qar
ware fear § 1 (wat e & S
T waar we 2T o ¥ wae
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el & wi AaTa wff § 77wy
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SHRIT R. S. PANDEY: Sir, he said...

MR, SPEAKER: I have not called
any Member, Nothing will go on
record.
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Adulterated Poor Samples of Agmark

Seal

*42. SHRI N. K. SANGHI: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the total mnumber of food
samples with Agmark seal on them
found to be adulterated in Delhi
during the last two years;

(b) whether the Ministry has issued
a circular to local authorities not to
prosecute the vendors found selling
food articles with Agmark seal on
them without consulting the Director
General of Health Services; und

(c) 1if so, the justification for the
same?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K
M. ISHAQUE: (a) Two, during 1972
and 1878,

(b) A circular has been issued to
all the Food (Health) authorities by
the Directorate General of Health
Services requesting them to consult
whe Directorate if an Agmark certifi-
ed food article is found to be adul-
terated, to find out the cause and
source of adulteration of the article,
hefore launching prosecution.

(c) Agmark certification invelves
pretesting of foods by the Directorate
of Marketing and Inspection, before
putting their seal of certification.
Hence, there should be no room for
any discrepancy in the results of the





